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Dated: 9,9,1993

Heard Shri A.S.Giradkar for
the applicant and Shri Sundaram
for the respondents.

Camp : NAGPUR_

The rule égiwhich the challenge
%:Iraised by the applicant is not
ed,

S.0, to the week commencing .
from 1, 1 «1993 for admission hearing.
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BEFORE THE Co&NTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCui,CAMP AT \

NAGPUR . ‘ ¥
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Shri I\Inﬁ .Thdkur‘. * B e b4 .prlicaﬂt.
v/s.
Union of India & Anr. esee. ReSpondents,

Coram: Hon'ble Shri Justice M.S.Deshpande,Vice~ChHairman,
Hon'hla Skri M.kR.Kolhatkar, Member {4

-~

Appearances: -

Applicant by Shri A.S.Giradkar.
Respondents by Shri Bhangade.

{Per Sari M.s.Deshpande,Vice-Chairman} Dt. 3.1.199%.
Heard counsel for the parties, It is
apparent that the apglicant was given an appointment
as a Branch Post Masterp @s the eligibility then was
VIiIth standard. A regular selection was held at
which the agplicant was not selected and another
person came to be selected, Itues found that the
other person was not alse eligible to hold the
appointment an:Zha was terminated., But, in the
meanwhile, the apglicant was allowed Yo continue in
the post., A fresh selection was thereafter held where
the eligibility clause requirad that the candidate
skould have passed Matriculation Examination. The
applicant di€é not fulfil that requirement as hs had not
passed Matriculation., The learned counsel for the
applicant states that since the applicant was eligiﬁle
when the gualification was of VIIIth standard he should
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be deemed to ba eligible also at tke next selection
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whare the {atriculation was the ninimun educational
qualification. I% is difficult to accept this
subrission. We see no rmerlt in the application.

It is accordingly dismissed.

(M.R JKOLKMATKAR ) (M.3.DESHPANDE)
MEMBER (A) VICE-CHAIRMAN
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